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Mir; Speaker : Hon'ble Members, now the Chisf Ministez will malce obituary
references] '
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Mr. Speaker : Hon'ble Members, I associate myself with the fee]

AR
Ferderls)
& UHT

ings of

sorrow at the sad demise of Shri PM. Sayeed who was a Union Minister.

Shri. PM. Sayeed has been elected to the Lok Sabha from Fakshadweep te
He was first inducted iz the Governtnent in 1979-80 thereafter he served

ntimes,
i TImton

Governmernt in various capagity, He also remained Deputy Speaker of the Lok

Sabha from 1999 to 2004 He was able administrator. His wiasdom w
rernerribered by the countrymen for tong. At Chennai in the wagic inci
persons have been killed in a starnpede at the food relief camp, [ also ag
myself with my sympathy with their bereaved familics. Honble Member,

ruld be
dent 44
snciate
g, T will

convey deep sympathy of this House to the bereaved families. Now, 1 would

request you to stand and nbserve silence for WO mimites as a mark of re
the memory of the departed souls. .

{At this stage the House stood in silence for-two minures as 4 3
respect to the memory of the deceased: ) ‘

spect Ho

nark of

i



iy T W (313

i
§
{
i
i
'
i
}
i
|
!

arifra we vl wee
eﬁwrm&r ; ey A, T - T T

1. Construction of the roads of Sopepat District |
*‘éz?. Sh. Dharmpal Singh Malik @ Will the Chicf Minister be

plcased to state —

. a (a) Whether it is a fact that the sanction for the consmmnon of the
" followmg mads of district Sonapat have been &cmrded

; . L Lathto C‘mhm via Bhaingwal Kalan

| E.ailana Khas (Gohana) to Khanpur Kalsm .
Moi Hooda to Kahni; l

" Rukhi to Moi Hooda;

e

. Navatio Garnr;

Kakana Bahaduri to Saragthal;
K_hanpur Kalan to Mmdlana
Bidhalio nauh
Bidkai to Lath;
RS Jeii “Jaramhal
| 11 Dodwa m Bohla;

aé 2o oe

RS VA Dudwa to Jali;

13. Rolad Latifpur to Chatia Deva * -

; . 14, Jas:m to (oTar;
L 18 Giwana fo Ruri
16, Bilbikm fo asrana, - :
17, Kasarnida to Kakana Babadurn; - ‘
18 Kasandi to Khanpur Kalan Pumﬂase Cenire
19, “Kasandi to Bazans;
-20; Saragthal to Dubeta; and
21 Moi Hooda to Rithal; *

L

)

t

)

|
P .
E

I
‘i

;
f . .
. ’(b) if o, the time by which these roads are lﬂtaly to be c:cmstmcted!
; completcd" e : : Ty

; .
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_Transport Minister (Sh. Randeep Singh Surjewala )| :

(_3) NO, o S it

(b) The question does not snise..

i
fermRrT, 20035

=0 efurer e ufere ;. orerey wErew, § snuly ATETW § WA TEET W

WS qoHt atEal g1 (9% 7Y wre)

‘movqgﬂﬁg@m: e AR, o ST AT & T BT U 1 e
o G Farer T § f TRaEe S o 719 drewy RS § g g & (=)

My, Speaker : Listen Mr. tndora ji’ let fhe question hour be gver. 1 know

you are to say something but this is not the time. (Interruptions).

10 it Trdivn: e WTEd, T S A A g ()

Mr.Speaker : Lam very sormy to say, Mr. Indora ji Listen to me. {In terTuptions)

Indora ji, would you piease listen io me,
0 YIS TR ¢ WHHT FEG, *+ ¥ X w5

Mr, Speaker : Nothing to be recorded. Please listen. (Imt
Mir. Tndora ji, this is not the time. Please let the question hour be over.

1o walk-out now, you can. Let the gusstion hour be over.
S0 it TR : TIET WY, ST gA we o g | ()

M. Speaker : No, no this is not the way, Mr. Indora. I will no
{Imterfaptions . '

20 gEhe S Wifgy mrEw  REREEEEEEE )

Mr. Speaker : No more, Mr. Indora ji. Please don't do like thig
ji. This 15 not the way. This is absalutely wrong, Nothing to be cecoy

10 Feiter $7aT 1 WiRT e kR ()

‘ Mr. Speaker : Mr. Indora ji, this is not the way. Let them s
they want. Nothing to be tecorded. (Intermuptions).

0 Wi H ;WO GIEG, o)
Mr. Speakelj : Sita Ram Ji, 1 say this is not the way, pleasé tak
Sl e X+ WY A B s R
st gemm ;W o, I W g ¢ omw wd 8, R e S

=raar) Nothing to be recorded without my permission. (Interruptions).

o gerda R W ; weT T, *apq:*ae*w*m{gm

prruptions).
If vou want

L approve it.

Mr. Indora
ded.

1y whatever

8 YOUI seat.

T (3T

* Nothing has been recorded as ordered by the Chair.
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Mr. §peaker Balwant Singh ji, this is not the way. Nething to be recorded
without my pﬂnm‘samn (Interruptions).

mogsﬂaﬁm Wi g, mw%ma‘rﬁ‘%( )

Mr. Speaker Indora ji, we think that you are a senior-most mernber but
from the appca:ance it iooks that new members are behaving better than you.
Mr, Indora j this is not the way. Your Master will appresiate your feelings today
what you an; expressing in the House.

=io ﬁ&ﬁ@f%‘-ﬁ'ﬂ : T wEE, weeRseenkd (4R)

Mr, Spealcer M. Tndora, would you please allow me to say. (Tnterruptions)

o qsﬁa 5‘:&‘!#1 T Wiy, FreriEreRE (T T8 SYTET)

o vﬂmw T WY, HeEe (R 2T

Mr, gSpeakgr Tet the Question Hour be over. Plaase sit dowm,
(Inrermuptions).

(g9 wwg%m%waa‘zw%‘r 5 et wew e W AN Y o (E
T w9ET) | ' '

Mr, Spmker Dharampal i, you put the supplemcmarv ('Lumxmphms\

e grﬁmaﬁrg T ¢ WY T, TEROR(TIR T )

ermgsﬂasaﬁm w0, ffrﬁﬂﬁﬂaﬁﬁmﬁﬁfqﬁlﬁlmﬁwﬂw
ns?r #U*“'%ﬁwmﬁﬂﬁ | (9T T Ew)

Mr. ﬁpeaker This is not the way. T'will not allow it. (Inteyruptions). Let
the Que-.nm IHour he over.

gruaﬁﬂagm wfte w2, Wi e o % @i R 9w wy thmm?m
maﬁmﬁwﬁrgﬁwﬁw@mmﬁ%ﬁqwﬁrﬂ aﬁi(ﬁﬁ?w

}

T} |

t

sﬁaww ﬁﬂwmﬁf&m%ﬁﬁmw’g@fwﬁ% & S qy S
AT e c'ﬁgém |mw-ﬁaarn i ot el T T e | (¢iw T =)
Mr. Dim.rampai Malik, please proceed.

o et v : Wit W, B’#Wﬂ%ﬁﬁmﬂmﬁﬂ?ﬁﬁrlaﬂ"f#ﬁaﬁmﬁ
W%Wﬁm—nﬁi(ﬁﬁ?qﬂw)

aﬁwﬁgmﬂw Y HEET, wwﬂﬁﬂ%mﬁﬁﬂ%ﬁﬁl (=i 74

|
i

=)

* Nothing has been recorded as ordered by the Chair,
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Mr. Speaker : No one is Daagi. (Interruptions) This is not t
i, eIt A & It € SN U B A @ ey
o Q‘Iﬁ'ﬁ?'l SET q:lﬂ—.;mr TN, (gnq LGREE !
Mr. Speaker : Behave like legislator. (Intermuptions ) Mr. I

not fhe way, .

wwmwmﬁmmﬁw@mmﬁwﬂwmﬁ

# 1 s weflor 38w

be F ey )

© Mr., Speaker ; Go to your seats. (Interruptions). Please stop
the way. (36 to your seats,

®lo yeier v ; wftew Wy, aﬂﬁ—‘rmwaﬂwgﬂr%z
srearey i wm | (2 OF ) :

© M. Speaker : I say take your seat. ST0®T TIe¥E 31 @ %'

st 481 (T v =T

to e e W I, aﬁﬂaﬁaﬁwmml (@

Mr. Speaker :
. please allow to proceed ? (Interruptiony) Listen Mr. Indora, Hon'ble C
"wanis to say something, - : ‘

T W (BT 0 AT R ¢ s weEed, oo 'eaﬁ"rﬁ'"cﬁr i

Mr. Indora, let him proceed. (Interruptions il

he way. S8
0 )

ndbta, this is

t. This is not

Ert Hefl T

TS =T
Would you
ief Mmister

Fe VAT

"'.3
mﬁﬁﬁ%mﬁvﬁaﬁmﬁﬁﬁﬁwaﬁmﬁmaﬂmﬁwmél@mw

W) s HEIRE, ORI WIEE A% WY e § gHwl R e &

E2 ﬂﬂ S BT ¢ (et o TR @ SR O Eed il c:ifﬁ"ﬂ‘ *ég;ﬁr
o wefiem =l & ( Fret 9d 9 ) '
o y¥ie TRIRT : WE WiEw, g O 9 dew o wnd ¥

Mr. Speaker : Indora Sahib, please take your seat. This is
(Interruptions and noise) Mo, Indora Sahib, please 1ake your-seat. Tt
way. (Intermuptions and noises) Now, the House is adjourned 11 2.30

( The babhz then adjourned at 2.20 P.M. and re-assemble
F.M. )

WWWW(W)

WRE T
o e

(‘er‘r%)

arot the way,
nfs 15 not the
PM. today.
d at 2.30

Mr. 5 jieaker,. Now the Question Hour is again resorned and Shri Dharam

Pal Singh Malik to put his supplementary {Interruptions).
Eﬁﬂﬁmﬁﬁﬁﬂﬁ'ﬁ'ﬂ‘i Feuss MR, %a:m%rqu@ A=

& Flpeoni e a7 )

ST TR

* Nothing has been recorded as ordered by the Chair.
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Mr, Speaker : No, it will not be the part of the proceedings {Interruptions)
Firstly, it has not been proved. (Interruptions) Listen, it has not'been. proved.
Secondly, ¢ the i inquiry is before the former Chief Justice of Hon'ble Supreme Court
of India. Fntermptjons) I know fully well what you want, (Interruptions & noise)

But as Speiker, 1 do not want f25 31 wisfler g | giier ft, 57 st 75 e w7
%wcrﬁmm-‘ra%vmwﬁé‘r |am:xa’rfrm*r-f‘rﬂ‘f’u>mﬂwﬁﬁme.m
W@laﬂrmmmﬁmmww%!

Mn'\gsﬂas#?m HET W, mwag‘r'a‘*rarﬁmmr%lf‘mﬂmﬁﬁ
aﬁww%aﬁ?mﬁ%aﬁmﬁ%ﬁrﬂmﬂm%rﬂﬁwmm%wﬁqw
s & s ot <o e geoiaTen w # e { ﬂTﬂTl%’JIW&@SFﬁWT&ﬁﬁﬁ
%Eﬁwﬁmﬁﬂmww@v b{EIY e ey

Mr Speaker : Irequest you to let the House pmcaad Tlus rs oot the way
in which you are behaving. (Interruptions) No, no this is not the way, Mz, Indora.

(mmrrupuens)?ﬁkmﬁ'ﬁ o e UG T il T | T g v e et w
%1 (sire v e L will notallow any such proceedings to contimue, {interruptions)
No, your élues.tmn is not at all relevant, Absalutely not relevant: The matter is
being cenmdered His signatures are not proved. {intermuptions) NU itis not a part
of the proaeedmg_,'-: (Interruptions)
(ﬂ%mﬁ%ﬁwm%wmw¢-ﬂﬂ%ﬁwwwﬂ%ﬁ

mﬂqaﬂ?mm‘lﬁwﬁmﬁwffaﬁt)

'@.Toigsﬂas:efm HEF ABIed, mwmﬁgfﬁﬁl

Y steara 48 TR e & WWWTWWWﬁWWE’ETW@F
wwﬁwﬁmqﬁr%uﬂwww}

TﬂOﬁﬁﬁﬁm T w0, wwmw%ﬁr&qﬁwaﬁw
g

oAt apemer ; TRy R, ST el TET of wE AT SIE 99 RGNS TE o |
) Q@ﬁmﬁﬁaﬁ“ﬁﬁﬂmﬁ%ﬁmamﬁﬁﬁ-ﬁ%ﬁhmmm
%ﬁﬁwﬁamﬁﬁaﬂ?mﬂﬁaﬁﬁq%ﬁmﬁﬁmﬁﬁﬂwﬁﬁ%mw
ﬁmmwzﬁfﬁw@a#ﬁﬁmmw

( 'The Sabba then adjourned and Iﬂa"-‘;SEmbI(’:d at3 00 PM, )

)
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Mr. Speaker : Now the Question Hour is again resumed and Shri Dharam

Pul &.mgh Malik to put his SUppleentary (Inan‘upt:UJIS)

aﬁtfmﬁ?gwﬁ‘?m mww %’Tﬂm fr e T <%
YR e (€Y

@Tnﬁ"&ﬂ'ﬁ‘gﬁw wfiee w, EEEE AT BRRERKF
m:@#m@w

Mr Speaker : Nothing to be recorded without my permissi

ﬁ"ﬁ‘_“fm T T e Rk ok LEEEE

ST BTEET

Lok kR Ak

0T,

o erfurer Ry witre - ey e, off 7o dey Ry w2 ¥ v dev sy

TT 7el & this letter does not mean anything,

1 jiiﬁ Seagey ;- geeder wyras, s Rl o ST | ey wdy dvad sroe-aro et
o 4 o g ave § wrew o syfar o)l o v 2 e U e e e & e g

wra w8 et 291 I will pot allow it (Intertuptions) This is
{Interruptions) Nothing is to be recorded without my permission.

Tl IS TN © T T, ke

. Mr. Speaker : Please take your '?.ea,ts cathervmc T will have to
you (ln’renuptlons)

o ST ¥E Aiehd @ WY, svéﬁés#mﬁwﬁiﬁ%utdc
anything, Jtis a gemral letter.

oft srerret TR TER, Y D el 3 feR Y & % ey
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nt the way.
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M. ‘-lpeaker Mr. Indora, please take your seat otherwise I will have to
Namme ai?, of yc:u v

(wwsﬁmwmﬂ?wﬂm@wwmﬁnwwﬂ%ﬁﬂ
ﬁé‘%ﬂ'ﬂ%‘ﬂﬁmﬁmﬁaﬁn

Mr. Speaker Hon’ble Members, the House was adjoumsd by me twice.
Despite my best efforts, the Hon’ble Members of Indian National Lok Dal have
not allowsd to proceed with the Question Hour. The discussion om the subject
matter which] they are raising in the House would cause prejudice to the course of
Justioe as thé moatter is alrcady voder examination by a body headed by fornmer
Chief T usti:eénflmii& Ulnder such circumstances, I cannot slow discussion on the
subject. The behaviour of Sarvshni Sushil Kumar Indora, Balwant Singh Sadhaura,
Sira Ram, Cﬂan Chand, Ram Phal Chirana, Ishwar Singh Pataka, Sahida Khamand
Smt, Rekha Rana has been grossly, disorderly and irresponsible. Therafore, I name
the above-said all the Members for their grossty, disorderly bebaviowr in the House.
They meay please Jeave the House (Interruptions).

- (At ﬂm stage all the Members of Indisn National Lok Dal present in the
House continued to obstiuct the proceedings of the House. The Speaker agked
them to withdraw fom the House but they did not withdraw from the House.)

'

weredi &1 Frema

TREE W ?Tx“ﬁ@' e H
Revenue Minister ((‘apt Ajay E-mgh Yadav) : 8ir, I beg to move—

1. ' That Sarvshri Sushil Kumar Todors, Balwant Singh Sadhavrs, Sita
) Ram, Gian Chand, Ram Pha! Chirana, Ishwar Singh Plaka, Sahida
! Khan and Smt. Rekha Rana, MLAs be suspended from the service
: of this House for their mis-conduct, most iresponsible behaviour,
| unbecoming of the Member of this sugust House and their grossly,
i disorderly conduct in the House for the remainder of the day's

.
f sitting of the present Session.
Mr. Speaki.r Motion moved—

! That Sarvshr Sushil Kamar Indora, Balwant Singh Sadhavra, Sita
Ram, Gian Chand, Ram Phal Chirana, Tshwar Singh Plaka, Sahida
Kban and Stst. Rekha Rana, MLAs be suspended from the service
of thig House for their mis-conduct, most rresponsible behaviour,
unbecoming of the Metrber of this august House and their grossly,
disorderly conduct in the House for the remainder of the day™s sitting
of the present Session,



{31 v FERneT | {191 frmmm, 2005

Mr. Speaker : (uestion. is—-

That Sarvshri Sushil Kumar Indora, Balwant Smgh Sedhaura, Site
Fam, Gian Chand, Ram Phal Chirana, Ishowar Singh Plaka, Sahida
Ehan and Smt. Rekha Rana, MILAs be suspended from the service
of this House for their nujs-conduct, most imesponsible behaviour,
unbecoming of the Member of this august House and their grossly,
dizsorderly conduct in the House for the rermainder
sitting of the present Session.

. The motion was c@ried.

{A1 this stage all the Members of Indian National Lok Dal present in the
Howse continutd to obstruet the proceedings of the House, The Tonble Spesker,
asked all the suspended members leave the House but ihey did not wathdraw from
the House.) }

Mr. Speaker : L:ste,n Hon'ble Members, nr is better for you td zo out froma
the Holise becanse the motion has been passed by the Assembly. {mtEn uptions &
noige). It is better to go out from the House. (Interruptions & noise). % o not want
to use other force, (Interarptions). Please do not do like this. This is not the way,

{Interruptions & noise). This is not the way. {Intermuptions & nois

please remove them out of the House. This is not the way. I will not afl
House. (Tnterniptions & noise). Now, please go. Pleage, go now. (Int

e}, Marshal,
How it in the

erriptions &

noige). Please go, please go. Behan ji, please go. Nobody will touch hear Please go.

{At this stage D, Sushil Kumar Indota, a member of the Indian Na”unnal Lok
Drat and other members of his pafr_v Were escorted out of the House by the Sergeant—

at- Arms)

Wiﬁiﬁmqﬁw(gﬂmﬁ)

Mr. Speaker : Shri Dharam Pal Singh Malﬂ{ i, please now pui the

supplernentary again.
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Ilfhgl*adatiun of Sub-stations

*132 &hri Na*eah Yadav Will the Chisf Mimistir be pleased 10
stafe -—— |

' (a} whﬁ:the,r there is any proposal undm: cons1dﬂ1atmn of the
§ ‘Government to upgrade the followmg sub- statl,ons in Ateli
(w.amt;tuc,ncy :

) Vﬂlagc Labroda;
(i) Kadipuri; and
- (i)} Dhani Bhatoto; and —

(b) whether there is also any proposal under conmderatmn of the
Gavemment 1o set up addmonai i‘ra.usfonﬂers m Atch Mandl 7
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Quantum of Electricity Produced .

*141.  Dr. Sita Ram : Will the Chief Minis:tﬁf be p
state the quantum of electricity produced in the months of fune, fu
during the year 2004 and 2005, separately ?
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Sale of Irrigation Rest Houses/Lands

- #1588, - Shri Tejender Pal Singh Mann : Will the Minister for

Irrigation be pleased to state—

(a) whether the State Government has instituted any enguiry
to the sale of Irvipation Rest Houses and Land of
Department in the State during the regime of previous Go
and ‘

(b} if so, whether some officers have been questioned in thi

<rores Y (e s e aree) ‘
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Coustruction of Building of Government Hospitzl, Narnaui

%137, Shri Radbey Shyam Sharma ; Will the Minister for Health be
pleased to state—

(a) whether it is a fact that the building of Government Hospital, Namaul

City 13 in dilapidated condition; if so, the time by which the new
building for the said bospital is likely to be constructed;

(b) whether there is amy proposal under comsideration of the
t

Govermment to constract 50 beds Hospital at Namgal Chaudhary;

(k:} the total namber of sanctioned posts of doctors in the Government

\
L
t
i

 Hospitals in Narnaul area; and

( ) the munber of doctors are working presently in the aforesaid

_ Hospitals against the sapctioned posts referred to in part (¢} above;
togetherwith the time by which the vacant posts of doctors are
likely to be filledup ? :
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Completion of the Roads L

+178. ShriRam Kumar Gautam : Will the Chief Minister be pleased

to state— |
r

(:a) the timme by which the construction work of Budana to Moth and

‘4?,,,‘4‘4.‘.”Y‘
S’

P, P, V- —

Datta the Buyana Khera roads in Narnaund Ctmstitum:g:y i5 likely
10 be gtarted which are lying incomplete;

whiether the Govemnrment is aware of the fact that the road frem Bass
to Puthi in Narmaund Constituency mostly remains closed due to
stagnation/flowing of water on this road; and

c) if 5o, whether there is any proposal under consideration of the

Government to raise the level of the said road 7
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Providing of Drinkingz Water

*207.; Shri Bachan Singh Arya : Will the Minister for Public Health
be ploased to statew..

{4) whether the Governenent is aware of thé fact that anderground water ‘
of Old Grain Market, Pillu Ehera and poputous area of Mandi is
bitter and unfit for drinking; and- .

- (b} if s0, whether there is any proposal under consideration of the

CGrovernment to provide drivking water to the aforesaid area during
the current financial year ?

(m < 5 i, Regger vl 7
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Replacement of Obsolede Rlectrizity Wire

#186. ShriSukhbir Singh Sohana : Will the Chief Minister|be pleased

to state whether there is any proposal under consideration of the Government fo
temove the obsolete eléetricity wire with new wire in district Gurgaon; if so, the

detail thereof 7

. ey el (2R ogires e ) : w4, TR e ofot-aiof faored o
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~ Pamp Houses of Loharu Canal

='“22!1..4 Shri Somvir Singh : Will the Chief Minister be pleased to state.

{a) whether itis a fact that the Irrization Depariment hag 2ot its own
separate line for the pump houses of Loharu Canal but the tubewelt
conmections have been released to the general famners from these
lines due to which the putp houses rendered unfimetional again
and again on account of overload; '

(by whether there is any proposal under consideration of the
Govermanent to disconnect other connections from the sr?amm ines
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of the Irrigation Department; if so, the time by which these
copnections are bikely to be disconnectad,

(¢} the time by which the 33 KV Power Housc of Berla will be constiucted
for canal, and .

(é{) whether there is amy proposal under mnside:ration of the
¢ (Govermment to replace or repair the transformers or other equipments
‘r of fess capacity instalicd on the pump houses togetherwith the time
E by which these are likely to be replaced or repaired ?
T
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R Advalorem Court fee

*268 Shri Karan Smgh Dalal : Will the. Mjm'-;ter for. Revemm be
pleased to state~~

(.1) whether the Court fee at the Advalorem rate leviable on institution
i of Civil suits in Haryana State is much higher in comparison 1o
. Punjab, Chandigart, Himachzl Pradesh and Delhi; and

{b[) if so, whether there is any propesal under consideration of the
+ Government to bring the aforesaid court iccc, in Hnryana atpar with
E Chandigarh and Punjab 7
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Cﬂnstructmn ﬁf Tmletq fm‘ Women

*228. Smi. Gee’t.a Bhukal
Shri 8.8, Slirjewala

} Will the Chief Minister be pleased

to state whether there is any Propcgal ander consideration of the Government to
construet toilets especially for the women belonging to Scheduled Castes and
Fconomically Weaker Sectiowin the rimal areas in the State | Lf s0, ithe amount

earmarked in the budget for the current financial year 7
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Consiruction of a Sports Stadium at Samalkha

*296. Shri Bharat Singh Chhokar : Will the Chief Minister be
pleased to state whether there is any proposa! under consideration of the
Govertment to construct a sports stacdium in Samalkha; if so, the time by which it

iz Hkely to be copstructed ?
men v (st i fE gaer) ¢ wdl, ot ot

Regularisation of Unanthorized Colonies

#234. Shri Shadi Lal Batra  \.Will te Minister for Uban

Kusari Sharda Rathored © Development be pleased td

=

state—

{(a) the steps Govemument s taking to Gontrol the nmshroom gwwl:h of

colonies in legat mamner around the cities in the State § m
to the law enforced &t present; and i

violation

(b) whether the. State Government has made any plap to mgu]an?e the

unauthcmxed colonies in existence for the Jast more ﬂmﬁ

ten years

and bagie amenities have been provided to the inhabitants of these

mlomes ?
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Copstraction of Water Works at Village Chidar

5291, Shri Kulvir Singh : Will the Minister for Public Health be
pleased to atatc:—

(a) whether there is any proposal under mnmderatmn of the
" Govermment to constract a water works at village Chidar in district
Fatéhabad; and

(b) if'so’, the time by which the aforesaid proposal is likely to be
- implernented 7
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| Irregularity in the nomination to the HCS Posts

*255, Smt. Kiran Chaudhary : Will the Chief Minister be pleased to state
whether thére have been irmegularities/illegalities in nomination from amongst
Class-TIl employees of Haryama Govenment to HCS posts during the last regime
of previous Government; if s0, the action taken in this respect 7
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Prometing of Girl's  Edacation

*307. Kumari Sharda Rathore : Will the Mipigter for &
pleased to state the steps taken so far or proposed 10 be faken by
Govenment for promoting the Higher Education of girls togetherwi
of new colleges for girls opened by the pregent Government so far
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Providf'h"g"of Compc‘matinn to the Farmers

: *276 Shn Ram Kishan Fauﬁ : Will the Minister for
pleased to state —

-{a) whether itis a fuct that the crcrps of Ba_]ra Cotton an
. farmers of Lohat and Siwars have been dariaged due
of canal water intime; and

(b} if so, whether there is any proposal under conside
Government to provide financial assistance to t
farmers ?
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f Opening of Government College at Waith

r

*249 Shri 5.5. 'iurjewala : Will the Minister for Educatmu be:
pleaged tc:v gtate — , e

(a.) whether there is any proposal under consideration of the
Government to open a Government Coi!et,e at Kaithal, with
prl:)tesuonalfvmcatmnal of both science and non-science subjects ;
and

E
:
(h W]JLLh(..I‘ 1he, Gram Panchayat of Jagdish Pura {Kalthal) has foered
. e donate 12 acres of shamlat land for opening of the said college ?
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(ﬁ) i, Tl
{E’J "T&ﬁ'H'I‘FTrﬁi

Imprevement in Supply of Drm!ﬂng Water e

*31}1 Prof. Chhatar Pal Singh : Will the Minster for Public Health
be pleauad {0 state whether State Govermment has- mr‘nulazud any scheme o
Improve the supply of drinking water in the State ?
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“; g ﬂﬂlding of Land Lun&nhdatmn

*286 Shri Ranbir Singh. Mahendrﬂ Wﬂl the Mimster for Revenue
be pleased to state whether there is any proposal unider considetation of the
Govemment for holdings of land consolidation of the villages Prem Nagar and
Leghan in Bhiwani digtrict, if so, the time by which the work for'the Imldmg ofland
consohdatmn of said villages are Bkely to be m\.ﬂcc] 7 '
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Generation Capacity of Power |
16. YDr. Sushil Indara
(a) the total addition done in the generation capaci

(elecimicity} in MW during the penod fropn 24k J uly,
July, 2003; .

(b) the total generation capacity of power till 24th July, 19

{c) the steps are being taken by the present Government

generation capabity of power ?
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Providing of Employment Opporiunity

13. Sh. Naresh Yadav : Will the Minister for Labour &
be pleased to state whether there is any proposal under, conside

Govermment to provide more employment opportunity to the un-em

it the State; if so, the details thereof 7

ﬁﬁﬁﬂ(ﬁﬁﬁﬁ%):mvﬁ.wwﬁ%wmwr

e
wor wRare & i fl g ol et SromR sEe

ST STETNE
4000 FmrE
& 2 v
R SR
T} SR

Fmployment
ration of the
ployed youth

SeR

e T &




‘z : AT T W {321

ﬁw@ﬁ“ﬁgwmaﬁrﬁwﬁmwﬁ%

o BT g e i S 2005 HAR FE A0 B 7 9@y & | 59 g
%Wéﬁ“ﬁrﬁrﬂrﬁmﬁﬁﬁm ¥ fBry arveye TTEEOT SRV SR B | R RGN
| *ﬁﬁw Ferait @ et o wvelie, WRamTE TS &7 ediEr aur IRRT

ﬂﬂﬁmﬁﬂ&{iﬁ#wﬁmaﬁwﬁﬂﬁmw%lmwﬁ
aﬂ"@:ﬁﬁ‘reﬁﬂqwaﬁ ey e o, iEifie wew Teaaw, o9 TTE, TS W,
aHiRer Wk, TSI 91, PedraY §% WOl AT Ui 097 POSE! TgT-neae
R T & T TR e T % g it 59 @ g 5 R oY
B & | g el A Sr 10 e 10 FrE Fn B Ry e s Bey € o

Y G BT e foret ¥ (g wrelty e SR e g g o
?ﬁ%ﬁﬂﬁaﬁmﬁm?ﬂﬁ%ﬁﬂﬁﬁwﬁﬁ%lﬁ?ﬂwmﬁmﬁﬁm
fearr gy o o < & T Ao ¥ e ve v ofeR R ey geey
mﬁmwﬁmmmﬁ&smweﬁﬂ Pt oy ity o o w5 & w100
B ﬁ'{r Pafeery dafher o owsey gvang wry ¥ Reasr o Rrerd e
wfgarat % ferg amedir b | gu dien & oty frga Red nd el o wrow
T wreH Fwgdt € oo ey sl B 90% BUR IR GBI qa 10% S
WWWWW g |

: ‘ a;mw;:ﬁf Forer gy ey 2y @nxﬂ‘wq&nmcﬁg@mﬂawmméﬁ
fere 380 Sﬁoﬁaaﬁgm e FReNT o TR LT - iwrrn\ et Fo Tt €

mwmﬁmvmaﬁao% oaﬁmaﬁmﬂ%*wmgmw@ﬁﬁ
ﬁ:ﬁqum*mmﬂw‘%ﬁﬁwﬁwﬁm?ﬁWﬁﬁww

£ :

mmﬁéﬁﬁwﬁvmm@éﬁmnﬁm b, gt e gl
Py s‘cm%m TorTTUye e S-SRI 3 AR SifEren arer wary wear weenfler &1

gﬁw g wnfy ey e s vt grer st 20 200506 gy
sty 3 45,000 mﬁm‘f i w-Uye O T 4971 wre vud 9 Rl wermer e
m’a‘rnwﬁm .

s'ﬁ*wn ﬁ}wﬁmﬁwmﬂaﬁ-ﬁwﬁmmﬁmmﬁwmaﬁ
20086~ oaﬁswsooom%ﬁﬁwmmmmﬁﬁ

6ﬁéﬂwﬂﬂfamwﬁmmwﬁmmwﬁwvﬁﬁﬁaﬁm
1000 Y 500 T WERIT WET P S W wffat ¥ aRaten oo, s
%mw@wﬁﬁﬁw#wmaﬁw Ty gUEr W 7 fe 200
ﬁwﬁwmmw fHew g wnfUs 6 o snsny 9U Wi &
trwwﬁ eop0 fewal % fg Twmre e 87,700 =R @ w-emR Suee
A T 3



R T w6 19

(122

FRearony e e T BRT 10,070 Aiten arviiEg) & wW-v
T AT 237.50 GRE TTX W e AW T 8w aiffw wm
376,26 @ Wi 7= @Y frelt werae Suerey e wenfg )
wredror e fafe wemes 95, SR BN 4875 WG W
54,16,666 wrd ey Soo= oo meEnlad 2

" Nomther of Houses/Plots Allotted to EWS
20. Sh. Naresh YVadav : Will the Minister for Revenue

state the total immber of plots/houses allcited to the persons belq

Ecanomically Weaker Section in the State during last ten vears ?

IS Welt (e s e area ) © oA o, TR d T g
1996-67 ¥ 2005-06 (30-11-2006 W% ) % =SRW oM@ w9 ¥ 3

w e S w1980 wire SllY 657 wwT aEiey fey g
| cTITEOT weE W W o
i Sotgurer fe v o s wETRY, W T ety ey

regarding investigation of charges against former Chig

Shri Om Prakash Chautala, his sons, associates 2nd other official
Burean of Investigation W& R W TET 7T

B wHew & fog S g
SN TR

- oft gremes : gg Tt

Mr. ‘Sl.makler : Hon'ble Members, 1 have received a Callin
Motice from Dr Sushil Kumar Indora and three other M.L.As. regard

of supply of power in Haryana particulary in rural areas. He may
notice, He is not present in the House. Hence, the notice is not read

' Hyon
" gR—

- M. Speaker : Now, the Secretary wiil make an announceme

. Becretary ; 5ir, I have to inform the House that the President

his assent fromn the Haryana Casino (Licensing and Control) Bill, 2
Public Gambling (Haryana Amendment) Bill, 2002, which were pagsed by

Legislative Assembly during its Session beld in October, 2002,
s 15 & s gea

Mr. Speakei Now, the Parliamentary Affairs Minister willn

imder Rule 15,

faremre, 2003

e i
1 B ET g

Wy

be pleased to
neing to the

g aat sl
A wl W

A B R
f Minister
s by Central

D Attention
ing shortags
mead out his
o,

k.

has withheld
002 and the
» the Haryana

nove motion




o 15 ¥ el W (323

uﬁﬁ%w@(sﬁwﬁtrﬁmw s wfEY E, ﬁgﬁrﬁrwg

ﬁﬁw%m%ﬁdﬂnﬁmrﬁﬂ%mwaﬁmﬁmﬁaﬁﬁmaﬁ
o & afifeeT et o Prod o B 8o ¥ gnde e e

F
?
i
i
'
i
f

Mr Speaker : Motion mwe:d—
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exempted at this day’s sitting from the provisions of the Rule
L ‘Sittings of the Assembly’, indefimitely.
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‘Me. Speaker : Question is—
That the proceedings on the items of business fixed for today be
exemnpied at this day’s sitting from the provisions of the Rule *Sitdings

... ofthe Assembiy’, indefinitely.

The motion was carried.
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“I‘hat the Assembly at its rising ths day shall stand adj oumed sire-die,

Speaker : Question 15—

That the Assembly at its fsing this day shall stand adjourned. sine-die.
The motion was carvied. -

e F A TR TR T U,

Mav. Spe""f:r Now, & Minister will lay papers on the Tﬂbxﬂ ot "-ihL Heuse.

Tmnsport Mipister (Shri Randeep Smgh ‘?iurjewala ) S:r I beg 1o

‘The Finance D&pamnent Notification No. 8.0, 96/H.A. 6/ 2005/8.
15/2003, dated the 9th December, 2005 regarding the Haryana Fiscal
Responsibility and Budget Management Rules, 2005, as required
under section 15 (3) ofthe Haryana Fiscal R@;s;mtmbﬂ:ty and Budget
Management Act, 2005.

" The Report of 2nd State Finance Commission Haryana (Seprember,

2004), as required under clause 4 of Axticle 243-I and clausic 2 of
Article 243-Y of the Constitution of India. . :

The Audit Report on the Accounts of Haryana Pmanmal

- Cormporation, Chandigarh for the year ended 315t March, 2002, as

tequired under section 37 (7) of the State Financial Corporations
Act, 1951 '

The Separate Audit Report-on the Accounts of Haryana Finaneial
Corporation, Chandigarh fox the year ended 31st March, 2003, as
required under section 37 (7) of the State Financial Corporations

Act 1951,
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Produce Markets (Haryana Amendment) Bill, 2005 and will also move ¢
for ifs consideration.

introduce the Punjab Agricultural Produce Markets (Haryana Arnendr

2005,

X

TR feeT [i9 o, 2005

The 37th Anmal Report of Haryana Warchousing Corporation,
Panchiula for the year 2003-2004, as required under section 31 (11)

of the Warehousing Corporation Act, 1962,

The 32nd Amual Report of Haryans Tanneries Limiied, )
year 2003~ 2004 as requited under section 619-A (3)
Companies Act, 1956, ”

ind for the
{b) of the

The 3th Annual Report of Haryaua Power Generation Corporation
Lirmited, Panehlula for the year 2001-2002, as required under

section 619-A (3) (b) of the Companics Act, 1956.
The Report of the Coraptroller and Auditor General of In

year ended 31st March, 2005 {Commercial) of the Gove

dia for the
rimnent of

Haryana in pursuance of the provisions of Clause (2) of Article 151

of the Constitution of India.

R FE—

2005.

Mr. Speaker : Now, a Minister will introduce the Punjab Agriculiural

Transport Minister (Shri Randecn Sipoh Soriewala) & Sir

Sir, 1 alsn beg £ DO VE---

That the Punjab Agriceltural Produce Markets (
Amendment) Bill be taken into consideration at onge,

Mr. Speaker : Motion moved—.

he motion

Ibeg to

nent) Bill,

Haryana

That the Punjab Agricultural Produce Markets (Haryana

Amendment? Bill be taken mto mmsxderamn at once.
Mr Speaker : Question is— '

That the Punjab Agricultural Produce Markets (
Amendment} Bill be taken into consideration at once,

The mo ficqrz was carried,
Mr. Speaker : Now, the House will consider the Bill Clause by
Clansge 2

Mr, Sﬁeaker : Question ig-m—

Haryana

Clause.
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That Clanse 2 stand part of the Bill.

The motion was carried.

E
E
; Clanse 3
[
Mr, Speaker : Question is—

'

E That Clause 3 stand part of the Bill
j

The motion was carried.

f ‘ : Cizuse 4
- Mr. L 1. Speaker : Question is—

| That Clause 4 stand part of the Bill

The motion was carried.

» Clause 1

Mr‘ Speaker ; Question is—

v
H

That Clanse 1 stand part of the Bill.

The maotion was earried,

i
|
|

Mr. Speaker : Question is—

Epacting Forouia
[ That Enacting Formmta be the Enacting Formmula of the Bill.
The motion was carried.
Title

L
Mr Speaker : Cuestion is—

| That Title be the Title of the Bill.

‘ The motion was carried,
Mr, Speaker : Now, a Minister will move that the Bill be passed,

lransport Minister (Shri Randeep Singh Surjewala) : Sir, | beg 10
movemm .. |

That the Bill be passed.

 Speaker : Motion moved---

That the Bill be passed.
sﬁqmwom@am(ﬁsw) : el WETE, SRany sl § wemw
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“sontract farming sponsor shall register hiroself with the Committee or

with a prescribed officer in such manner as may be prescrib

ed”
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! N{stm‘rhstaﬂdm,g anythmg contained i contract Famnmg HETGEMEnt, no
title, rights, ownership or possession of the land ehall be tamfmed or
ahemted or vested in the contract farming sponsor or his successor or his

' agcmt as a consequence arising out of the contract fammg agrﬂﬁment .
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Mﬁ. Speaker : (Juestion ig--
. That the Bill be passed. -
- The motion was cavied.
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alse move the motion for its consideration.

introduce the Haryaba Development and Regulation of Urban Areas
and Validation) Bill, 2005.

" Mr. Speaker : Question is—

“aelider ) fier, 2005,

Mr. Speaker : Now, a Mizister will introduce the {faryana Davelopment
and Regulation of Urhan Areas {Amendment and Validation ) Blll 2005 and will

Transport Minister ( Shri Randeep Singh Surjéwal#} :

Sir, T also beg to move—

Sir, Theg to
Armendinent

That the I*Ia:rydna Developroent and Regulation of Urban Areas
{Amendment and Validation) Bill, 2005 be taken into consideration

at once.
My, Speaker : Motion moved—
That the Haryana Development and Regulation of 1

Ctban Arcas

(Amendment and Validation) Bill, ;;20{)5 be taken into gonsideration

al once.

Mr. Speaker : Question 15—

That the Harysna Development and Regulation of Urban Areas
{Amendment and Validation) Bill, 2003 be taken into gonsideration

at once,
" TThe motion was carviad, i
M. Speaker : Now, the House will consider the Biff Cliuse
| Clause 2 |
Mr, Speaker : Cuestion is—
That Clause 2 stand part of the Bill
The motion was cavied.
Clause 3
Mr, Speaker : Question is—
That Clause 3 stand part of the Bill.
The motion was carried.

Clanse 4

That Clause-4 stand part of the Bill.

The motion was carried.

by Clause.
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Clanse 5

Mr[ Speaker 1 Question i5—

That Clause 5 stand part of the Bill.
The motion was carried.

Clause 1

. Speaker : Question is-—

That Clause 1 stand part of the Bill.

! The motion was eurried.
; Enacting Formila
m Speaker : Question is—
That Epacting Forom!a be the Enacting Formrla of the Bill,
The motion wis carried.
| Title
Mr Speaker : Quostion is—
| That Title be the Title of the Bill.
The motion was eanied.
M‘r Speaker : Now, a Minister will move that the Bill be passed.
..._....Tn*;msport Minister (Shri Randeep Singh Surjewaka) SLr Theg to
move-— .
3, | © That the Bill be passed.
Mr .Speaker Monon moved—
‘ That the Bill be passed.
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That the Bill be: passed.

The mation was carried.
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Mr. Spea ker : Now, a Miuister will introduce the Haryara Special Econome
Zone Bill, 2005 and will aleo move the motion for its consideration.

i

Tranﬁport Minister { Shri Randeep Singh Surjewala ) : Sir, I beg
to introduce the Haryana Special Eeopomic Zons BilL, 2005,

‘m-, t also beg to move—

: That the Haryana Special Fconomic Zone Bill be taken into
r ' consideration at once.

{
My, Spe,alcer + Motion moved-—

That the Harvana Specisl Economic Zene Bill be taken itto
conmderaum at once.
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Mr Speaker Thank you very much,

Mam Nirpendcr Singh Sangwan ( Dadri) Speakc‘,r Sir, I would lﬂsze to
make two points in this regard. First is that all the buildings which will come up
in the Special Economic Zone, shouid have water harvesting system otherwise,
the Town. & Country Planniag will not fasten because of water problem. Second
point is that the soms of soil who are weil-qualified, they should have been given
reservation in all the industries and who are un-qualified; reservation is mmst for

ther in the indugtries wh:c:h will come up-in that zore.
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Mris Speaker : Question is—

That the Haryaha Special Economic Zone Bill be taken into
consideration at once. ' :

) The motion was caried.
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. Mr. Speaker : QUL stion. is-—
That Sub.Clavse 3 of the Clause 1 '-;tami part of the BJll.

moYe——

M, Speaker Question is-—

M, Spaalcer Question, 15 -

. Mr, Speaker : Motion moved—

glfineren fegmr |y [vol frmmae, 2005

Mz. Speaker : Now, the House will consider the Bill clanse
Sub-Clause 2 of Clause 1

That Sub-Clause 2 of Clange !-stand pazt of the Blﬂ
The wotion was carvied.

Sub-C‘lause 3 uf Clause 1

 Theinotion was c:amed.
‘ | - Clauses 2 to 19
Mr. Speakcr : Quesnon is—
“That Claﬂf-:es 2 to 19 stand part of the Bﬂl
' The motion was carried.
Suwalause 1 of Llause 1
'Mr. Speaker Cuestion {s—
That Sub-Clavse 1'of Clause 1 siand part of ﬁm BIH
| The monon was ca‘med

hnac’ung Formmla

by ¢lanse.

That Enacting F ormitla be the Enammg Forniula of the Bill.

The motion was carviad.
| Title
Mr. Spe#kér H Queétion is—
That Title be the Title of the Bill.
‘ The motlon was carried.
Mr. Spea ker : Now, a Minister will move that the Bill be ps
Transport Minister { Shri Randeep Singh Surjewala) :

That the Bill be passed.

That the Bl be passed.

esed,

Sir, I beg to
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Mr Speaker : Question s—
‘ That the Bill be passed.

L

The motion was carried

e R iR ( Sfvs s ) fiw, 2005

Mr ‘Speaker : Now, a Minister will introduce the Iaryana Municipai
. (Second tAmendment) Bill, 2005 and will aléo move the motion for itz
consideration.
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Trapsport Minister (Shri Randeep Singh Surjewala ) : Siz,
introduce the Harvana Municipal { Second Amendment ) Bil), 2005,

Sir, I also beg to move—

That the Haryana Mumc1pal ( Second Amﬂndment ) Bﬂl
_into consideration st once.

Mur. Speaker : Motion moved—

That the Haryana Municipal (Stcﬂnd Amendmcnt ) Bill

- dote consideration at once,
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Mr. Speaker : Question {s—

That the I{axyang Municipal { Seconé Amendment } Bi
into consideration at once.

The motion was carried.

Mr. Speaker : Now, the House will consider the Bill claase by

T AT

11 be taken

clanse.
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3 Clause 2

Mr. Spfeaker : Queation s—
‘ %[hat (lause 2 stand part of the Bill,
E The motion was carried,
} Clause 3
Mr..ﬁ‘apéaaker : Question g
';]_"}qa't Clause 3 stand patt of the Bill.

The motion war carried,

Clause 1
t

M. Spieakcr : Questioﬁ 15
Tha’r Clause 1 siand part of the Biil.
f The motion way carried.
: Enacting Formula
M. Sﬁea]mr : Question is— '
; The Enacting Fornoula be the Enacting Formula of the Bill

The motion was corried,
| itk
Mr. Sp%aker : Question js—
The Tifle be the Title of the Bill,
The motion was carvied.
Mr. Spi;saker : Now, a Minister-wilk nove that the Bill be passed,
Transpiort Minister { Shri Randeep Singh Surjewala} : 5, I beg to
TNOVE :' e

“i"hat the Bill be passed.
Mr. Spi’eak@r : Motion movede -

’jihat the Bill be passed.
Mr. Sp;’ﬂaker : Question is—

'i"hat the Bill be passed.

i The motion was corried.
1
i
i
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Myr. Speaker t Now, the Parliamentary Affairs Minister wi

Haryana Legisiative Assembly Speaker’s and Deputy Speaker]

Allowances { Amendment ) Bill, 2005 and will alse move the
consideration.

Transport Mipister (Shri Randeep Singh Surjewaia )

el 0s

| ingroduce the
¢ Salanies and
roiton for its

: i, T beg w

introduce the Harvane Legislative Assembly Speaker™s and Deputy Speaker’s

Salaries and Allowances (Amendment ) Bilt, 2005,
Sir, I also beg 0 move.. ‘

That the Haryana Legislative Assembly Speaker’s and De
Halaries and Allowances { Amendment ) Bill be taken int
af gnce,

Mr. Speaier : Motion moved—

ety Speaker’s
o congideration

That the Haryana Legislative Assembly Speaker’s and Deputy Speaker’s

Salaries and Allowances (Amendiment) Bill be taken int
ahonce. )

M. Speaker : Question is—

n consideration

"Phiat the Haryana Legelative Assernbly Spealer’s and Deputy Speaker’s

Salatics and Allowances ( Amendment ) Bill be taken int
af once.
- The motion was carried.
Mr. Speaker : Now, the Bouse will consider the Bill clau
' Clawse 2
Mr. Speaker : Question is—
- That Clavse 2 stand part of the Bill.
" The motion was caried.
Chanse 1
Mz, Speaker : Question is—
That Clanse 1 stand part of the Bill.
Tha motion way carvied.
Enacting Formula

Mz, Speaker : Question is--

o consideration

e by clauss,

That Enacting Fornmla be the Hnacting Formula of the Bill.

The motion was cqried.
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Title
M. Speaker : Question is—
" That Title be the Title of the Bill.

The motion was carried.

Mr, Speaker : Now, a Minister will move that the Bill be passed.
Tra%mpurt Wiinister { Shri Randeep Singh Suxjewala) : Sir, Ibeg 1o movee.-
That the Bill be passed,

'

|
'M'r.g Speaker : Motion moved—

That the Bill be passed.

f
‘Mr,%Spéaker : Question 15—
: i
That the Bill be passed.

The motion was carn'ed.

ﬁg@m@aﬂmwmﬁﬂmﬁﬁ?ﬁ(mﬁ:ﬁe}
e, 2005,

Mr-iSpeaker‘:'Now, the Parliamentary Affairs Minister wil] introduce the
Haryana Salaries and Allowances of Minisiers { Amendment ) Bill, 2005 and will
also move lfha motion for its consideration. o

Trah:,pori Mindster (Shri Rendeep Singh Surjewala ) @ Sir, T beg 1o
introduce theﬂdfyana Salaries and Allowances of hMinisters (Amendment ) Bili,
2005. |

-

Sir, i’ also beg to movew.

That the Haryana Salaries zod Allowances of Mm:qters {Armendment)
BtH he taken into considerstion at onee.

‘Mr.gSpeaker : Motion TOVEd
t .

’i"h at the Haryana Salaries and Allowances of Ministers {Amendment)
BIL v taken oo consideration 2t once.
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Mz, Speaker : (Question is—

That the Haryana Sajaries and Allowances of Ministers (A
Bill be taken into consideration al once.

Mortion was carviad.
M. Speaker 1 Now, the House wilt consider the Bill clause b
| Clause 2 '
Mr. Speﬁi{er : Question is—
That Clause 2 stund part of the Bill.
The motion was carried,

Claunse 3

mendiment}

v clause.




| R e ()53

; Cianse 3
Mr. Speaker : Question is—
That Clause 3 stand part of the Bill
% The motion was coried.
; Clawse 1
Bir. Séeaker 1 Guestion is—
gThat Clanse 1 stand part of the Bill.
: The motion was eqried.

!
i

! " Enacting Formula
Mr. ﬁpeaker Question is—
[ That Enacting Formula be the Enacting Fornmla of the Bill.

c The motion was coried.

Title

M. Sﬁeaker : Question is—
That Title be the Title of the Bill

t The motion was caried.
Mr. sp’aakcr : Now, a Minister wilt move that the Bill be passed.
Lrampom Witnister { Shri Randeep Singh Surjewaiz) « Sir, I beg to
mMove— ;
| That fhe Bill be passod. .

Mr. Spieaker : Motion moved-—

That the Bill be passed.
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Mr. Speaker : Question 15—
That the Bill be passed.
The motion was carvied.
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Mr. Speaker : Now, the Parliamentary Affairs Minister v

Haryana Legislative Assemnbly ( Allowances and Fension of Me
Amr:ndmenl Bill, 2005 and will also move the motion for i3 consi

lra,uspart Minister {Shri Randeep Singh Surjewaia) @

imroducs the Harvana Legislative Assembly (Miﬂwmx:f:s and Pepsi
Second Amendment Bill, 2005

Sir, T also move—

" That the Haryana Legislative Assembly (Allowances

FiiE Hrerot )

il introduce the
snbers ) Second
deration,

Sir, I beg to
ion of Members)

snd Peosion of

Members ) Second Amezndment Bill be taken into consideration at once.

Myr. Speaker : Motion moved--

That the Haryana Legislative Assembly (Allowances and Pension of

Members) Second Amendrnent Biit be taken into consi
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Mr. :S}mnker t Quegtion ise-

" That the Harvana Legislative Asgembly (Allowances and Pension
of Members } Second Amendment Bill be taken into consideration
at once. o

The maotion was carried.
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Mr. Spezker ; Now, the House will consider the Bill cladse by clause.

Clause 2
Mr. Speaker : Question igw.
That Clause 2 stand part of the RilL
The motion was carried,
lause 3
Wir. Speaker : Question ig..
That Clause 3 stand part of the RBill.
The motion was cavied,
| Clauwze 4
Mr. Speaker ; Question is—
That Clause 4 stand, part of the Bill.
The motion was carvied,
Clavse 1
Mr. Speaker : Question is—-
That Clause 1 s;and part of the Bill.
The motion was carried.
~-  Enarcting Fermuia

Myr. Speaker ; Question is—

That the Enacting Formula be the Enacting Formula of the Bill.

The motion was carvied.
Tiile
Mr. Speaker : Question is—
That the Title be the Title of the Bill,
The motion was cgried,
Mr. Speaker : Now, a Minister will move that the Bill be
Transport Minister { Shri Randeep Singh Surjewala) :

That e Bill be passed.
My, Spezker : Motion moved--—
That the Bill be passed.

pagssed.

Sir, I beg to
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Mr. Spéeaker 1 Question 19—

‘?rtmt the Bill be passed, |

The motion was caried.
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Mr. Speaker : Naw the Transpor‘t Minister will introduce the Punjab
Passengers g_mc?i Gaods Taxation { Harvana Amendrnent ) Bill, 2005 and will also
move the motibn for its consideration.

Tr:mspfort Mipister (Shri Randeep Singh Surjewaia ) : Sir, I beg to
mtroduce the Punj ab Passengers and Goods Taxation ( Haryans Amendment ) Bill,
2005, :

Sir, T alé‘,u beg to move—

That the Pumizb Passengers and Goods Tavation ( Harvana
Amendrment ) Bill be taken into consideration at once.

Mr. szeakcr : Motion moved—

rEi"ha‘.t the Punmjab Passengers and Goods Taxation { Haryana
Amendment ) Bili be taken into consideration at once.

M. Sﬁeaker ¢ Question is-—

Tha? the Punjab Passengers and Goods Taxation { Hatyana
Am&ndrnem ) Bili be taken mtc; consideration at once.

C The motion was caried.
Mz, Spégaimr : Now, the House will consider the Bill clause By clause.
r : Claunse 2
Mr, Sp@eaker : Question ls—
?That Clause 2 stand part of the Ball.
: The motion was carried,
‘ Chause 3
Mr. S}?&Eeaker : Question is—
That Clanse 3 stand part of the Bill.
The motion was carried,
Clanse 4
Mr., Spleaker Question 15—

;Fhat Clause 4 stand part of the Bill.

ﬁ The motton was corvied,
!
]
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Clause 1
Mr. Speaker : Question is—
That Clanse 1 stand part of the Bill.
' The motion was carried.
Enacting Formula

M, Speaker @ Question is—

That Enacting Fornmla be the Enacting Formmla of the Bill.

The motion was carried.
Title
My, Speaker : Question is—
That Titte be the Title of the Bill,

- The motion was carried.

"= Mr. Speaker : Now, a Minister will move thatthe Bill ba paé.sed.

' ’l‘raﬁ%ﬁaurt Minister { Shri Randeep Singh Surjewala)
i ve— ‘
- That the Bill be passed
M.rSpeaker : Motion moved—
That the Bill be passed.
, Mr.jl Speaker : Question is—
That the Bill be passed.

The motion wes earried,

& eRapn fress Ragififasidl 48 aore fasiT (
f&e, 2005.
Mz, Speaker : Now, a Minister will introduce the §

Responsibility and Budget Management ( Amendment ) Bill, 200
move the motios for its consideration.

Tinance Minister (Shri Birender Singh} : Sir, I beg t
Haryana Fiscal Responsibility and Budget Managerent { Amendn

Sir, I also beg to move—

: Sir, [ beg to

A= )
Taryana Fiscal
5 and will also

introdnce the
et ) Bill, 2005

That the Haryana Fiscal Responsibility and Budget Management

{ Amendment ) Bill be taken into consideration at o

noe.
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Mr, Spgai«er : Motion moved—

¥ .
i That the Haryana Fiscal Responsibilly and Budget Management
H{ Amendment ) Bill be taken into consideration at onee.
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Mr. Speaker Question ig—

: | That the Haryana Fiscal Rc:spnnmblhty Emd Budge:t Mang gement
; { Amendment ) Bill be tzken into consideration at once.

| The mation was carried. .
' . F
Mr. ‘?peaker Now, the House will consider the Bill clause by clause.

i
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Clanse 2
Mr. Bpeaker 1 Question iz
That Clause 2 stand part of the Bill,
The motion was corried.
Clauge 3
Br. Spealker : Question is— |
That Clauge 3 stmd part of the Bill,
The motion was carried.

Clavse 4

" Mr. Speaker : Question is—

That Clause 4 stand part of the Bill.
The motion was carvied.

Clause 1

Mr. Sﬁ@%‘kﬁr ¢ Question js—
That Clause 1 stand part of the Bill

Vhe motion was carried,

Enacting Formula
Mr. Speaker : Question is—
That Enacting Fornmla be the Enacting Formul
The motion wes caried.
Title
Mr. Speaker : Question is—
That Title be the Title of the Bill.
The motion was cczm'eﬂ.
Mr. Speaker : Now, a Minister will move that the Bill
Finange Minister { Shri Birender Siogh ) 1 Sir, I beg
That the Bill be passed.
Mr. Spealier : Motiun\:mved—

That the Bill be passed.

g freem, 2005

a of the Bill.

be passed.

to mave—
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Mr. Speaker : Question is—

[

| That the Bill be passed.

|
T'he motion was carried.
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Mr. Speaker : Now, a Minister will infroduce the Haryana Mutrah
Butfalo and other Milch Animal Breed (Preservation and Davelopment of Animal
Husbandry and Dairy Development Sector} Amendment Bill, 2005 and will also
' move the mdtion for its consideration.

Transpors Minister (Shri Randeep Singh Surjewala j : Sir, 1 beg to
introduce the Haryana Murrah Buffalo and other Milch Animal Breed
(Preservation and Development of Animal Husbandry and Dairy Development
Sector) Amendment Bill, 2005 . S

|
E
i
'
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Sir, 1 f;a]sc: bég 0 move—

i That the Haryanz Mursak Buffalo and other Milch Anirial Breed
. (Preservation and Development of Animal Hushandry and Daity
Development Sector) Amendiment Bill be taken into considetation

at once,

%

Mr. épealcer : Motion moved— :
i ‘
: That the Haryans Murrsh Buffalo and other Milch Animal Breed
| (Preservation and Development of Animal Husbandry and Dairy
. Development Scetor) Arnendment Bill, be taken intc consideration
: at once.

Mir. Speaker : Question is—

‘That the Haryana Murrah Buffalo and other Milch Animal Breed
| (Preservation and Devzlopment of Animal Hirsbandry and Dalry
Development Sector) Amendment Bill, be taken into consideration

[
E at once.

r The mmioﬁ was carried.

Mr. Speaker : Now, the Howse will consider the Bill Clause by Clause.
Clause 2

>
Mr. Speaker : Question is— !
E That Clause 2 stand part of the Bill

The motion was caried.
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Clause 1
My, Speaker ¢ Question 1s—
That Clange T stand part of the Bill..
The motion was carvied. .
| Eﬂai‘ﬁz:g,FcrmﬁIm -
Mr, Spe#kér ¢ Question i
That Enacting Fosmla be the ‘Eﬂz'tcﬁmgll*;nmﬂ
‘ Thé motion was carrigd.
. Title
‘ -Mr. Speaker.:‘Quesﬁon is— o
That Title be the Tirle ?ﬁﬁm B -
Themotionwas camied. .
Mr. Speaker : Now, a Mimster will ;ﬁﬁve that the‘Bill

- Transport Mindster { Skri Randeep Singh Suriewala
IRV erae .

That the Bill be passed.
Mr. Speaker : Motion -‘movad% .
That the Bill be passed.
© M. Spesker : Question is—
‘That the Bill be passed,
The motion was corried.

o eRerT dRwRRe ardvadl (SRR T
- siete fa@, 2005,
O M Speaker: LN;:DW, the Parli'amentary:Affairs‘Mimster W
Haryana Legislative Assembly { Facilities to Members) Arsendmen
will also miove the motion for iis consideration.

Transport Minister { Shri Randeep Singh Surjewala )
introduce the Haryana Legislative Assembly { Facilities to Membe
Bill, 2003,

019 ey, 2005

(o of the Bill.

be passed.

: Sir, Ebeg to

)

T

5 introduce the
it Bill, 2005 and

: Bir, Ibeg to
ra) Amendment
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Sir, | aleo ébeg 10 FHOVE-—

Tﬁat the Haryana Legislative Assembly ( Facilities 0 Members)
Arzmndment il be taken into consideration at once.

M. Spea;ker ¢ Motion moved-.-

That the Haryanz Legislative Assembly { Faciities io Memibers)
Arpendrment Bill be talen into consideration at once.

Mr. Speaker ; Question is—

1 .
That the Haryana Legislative Assembly ( Facilities 1o Metmbers)
Amendment Eill be taken into consideration at once.

; The motion was carried.

.

Mr. Speaker : Now, the House will consider the Bill Clause by Clause.
t

Tlanse 2

i

M, Sjpe:%l{er s Question is
That Clause 2 stand part of the Bill.
; The motion was caried.
Clauge §
Mir. Speaiker"‘. £Juestion is—-
That Clause | stand past of e Bill
t The motion wis cavied.
Enacting Formula
Mr. Speétker 1 Question is—
F That Enacting Formula be the Epacting Formula of the Bill
‘ The mation wus carried.
S Titie
M, Speiakﬁr  Question is—
That Title be the Title of the Bill
f The moticn was cavied.
Mr. Spefaker : Mow, a Minister will move that the Bill be passed.

Transpart Minjster ( Shri Randeep Singh Surjewala } ¢ Sig, Ibeg to
move— E . ‘ .
’I“:hat the Bill be passed.
" Mr. Speiaker : Motionmoved—
"I:II:at the Bil} be passed.
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Shri Randeep Singh Surjewsla ; Sir, there is one more
that T want to make. The Hon"ble Chief Minister has directed, bes
limit of housing loan from Rs. 12 Lakhs to Rs. 20 lakhs in this Bill,
has also decided that for house loan and car loan both, the rate of
rednced from 7% pey anaum to Rs. 4% per annum and necessary &
be brought in the rules, ' ' '

Mr, Spealrer @ Question 15—
That the Bl be passed.

The motion was carried.

G fEm, 2005

announcenent
des raising the
1 Government
interest will be
mendment will

My, Speaker ; Thanks all of you for giving me cooperation to conduct

the proceedings of the House. Now, the Hiase stands adjourned

2

¥18.1 Hrs,'_{The Sabha then *adjcurned sinedis)
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